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Shri Barl Vishnu Kamath: But it 
has not been replied to; it :has not 
been answered. Is it a fact that he 
jumped bail and has absconded since 
and, if so, what measures are being 
taken by Government not merely to 
weed out such spies from NEFA and 
Assam but also such uncautious and 
probably suspect officers and other 
Indian citizens in Assam and NEFA? 

Shrl Lal Bahadur Shastri: As far as 
I am aware, the information 01 the 
han. Member is not quite correct. Yet, 
I would also myself like to look into 
the details. But as far as I had come 
to know of it, I made enquiries and 
found that what the hon. Member has 
said just now is not wholly correct 
and any kind of reflection on the 
'officers in regard to that particular 
matter is not justified. 

Shrl Bari Vishnu Kamath: What is 
the correct story then? Let us have 
it. If mine is not correct, let him 
give the correct story. 

Mr. Speaker: Order, order. 

Shrl Tyagi: Was 'he given bail or 
not? 

Mr. Speaker: The hon. Minister has 
said that it is not wholly correct. 
Therefore, naturally, Members want 
to know to what extent it is correct. 

Shrl Tyagi: Was he let off cn bail 
or not? 

Shrl Lal Bahadur Shastti: I do not 
exactly remember fhe details, and 
therefore, I said that. 

Shri Tyagi: Was he let oft on bail 
or not? 

Shri Bari Vishnu Kamath: Let him 
give the information tomorrow, then. 

Mr. Speaker: But it is not necessary 
that it should be tomorrow. 

Shri Bari Vishnu Kamath: During 
this session. 

Shri Bern Bnua: In view of the 
tact that the Chinese have displayed 
~xtraordinal."Y knowledge of the diffi-

cult terrain as also of the unmapped 
tortuous tracks of NEFA, may I know 
Whether it is not a fact that the 
Chinese have organised a deep-seated 
espionage ring in that area, even by 
allowing Chinese girls to be married 

4&J NEFA tribesmen and, if so, may I 
know whether the Government have 
taken any positive steps to see that 
the Chinese wives of Indian tribes-
men do not percolate into the Assam 
plains with the stream of refugees 
that is coming up? 

Shrl Lal Bahadur Shastri: About the 
latter part, I entirely agree. In fact, 
that is the main question which the 
hon. Member has put. We will cer-
tainly be careful and take necessary 
action. 

Shrl Bern Barua: Sir, my question 
ha~ not been answered. I wante:! to 
know about the Chinese wives of the 
Indian tribesmen. 

Shri Lal Bahadar Shastri: I answer-
ed that. 

1I1'r. Speaker: That is what he 
answered. 
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Shri Jawaharlal Nehru: We do not 
have the exact details about the con-
versation. It is quite possible that 
he might have said something like 
that. 

Shri Hem Barua: It seems that this 
Bihari Lal is not of a regular goonda 
type. Is it II fact that he was en-
gaged in transmitting certain. confi-
dential matters to the Chinese? That 
is the impression one gets for he used 
the words "you are unfriendly to 
China" and that sort of thing. 

Shrl Jawaharlal Nehru: That is a 
matter in which certai!lly a full in-
quiry should be made. The hon. 
Member may remPrnber what I have 
said. He was not in our Embassy; 
he was in our Consulate in Sourabaya 
and the Consulate work normally 
does not consist of much confidential 
matter. Anyhow, that matter should 
be enquired into. 

12.19 hrs. 

PRESIDENT'S ASSENT TO BILLS 

Secretary: Sir, I lay on the Table 
following two Bills passed by the 
Houses of Parliament during the cur-
rent Session and assented to by the 
President since a report was last 
made to the House on the 8th Nov-
ember, 1962: 

(1) The Appropriation (Railways) 
No. 5 Bill, 1962. 

(2) The Appropriation (No.6) 
Bill, 1962. 


